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CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 

O.A.No. 261/93 	 Dt. of decision: 1-10-1993. 

Between 

B. venkateswaramma 	 Applicant 

And 

Telecom District Manager. 
nirnnnl - cia ncn 

chief General Manager, 
Telecom, AP, Hyderabad-500 001 	I 

Director-General, Telecom, 
(representing union of India) 
New Delhi • 110 001 

.. Respondents 

Appearance 

counsel for applicant 

counsel for respondents 

c 0 ram 

Sri C. Suryanarayana 

Sri V. Shimanna, 
Addi. CGSC 

The Hon'ble Mr. A.B. Gorthi, Member (Administration) 

(single Member Bench) 

J U D G E M E N T 

The prayer of the applicant herein is for appointment 

on compassionate grounds. 

2. 	The applicant is the daughter of late B. chinnaiah, 

who while working as Lineman in the Telegraph Department 

at Munagalapadu in Kurnool District died on 16-6-75. He 

was, at the time of death, 	; probably working <on a 

/ 

-- 	---.--r---- 



-2- 

Telegraph pole. At the time of the death of the employee 

the applicant was 3 years old. The family of the deceased 

employee, comprise , widow and two daughters including 

the applicant. As soon as applicant attained age of 

18 years, the widow represented to the Chief General 

Manager, Telecom, requesting for compassionate appoint-

ment to her eldest daughter i.e. the applicant. In that 

application she stated that afer the death of her husband 

she was working as Agricultural  Labourer to support and 

bring up her children. The respondents turned down her 

request for compassionate appointment of the applicant 

on the ground that she made the request fifteen years 

after the death of the employee. 

None for the respondents appeared. But the counter 

filed by them has been carefully perused. It is apparent 

from the counter affidavit that the request for compassio-
nate appointment of the applicant was turned down forthe 

reason that the request was made belatedly and that the 

family of the applicant did not "seem to be in indigent 

condition". 

From the particulars furnished in the application 

for compassionate appointment, it could be seen that the 

applicant's family possess no movable or immovable proper-

ties. The family was in receipt of a family pension of 

Rs.537/- besides DCR Gratuity of Rs.1,700/-. Under these 
was 

circumstances, when the family4comprising of three members 

viz, the widow, and two daughters,  one fails;  to understand 

how the respondents have qtme to the conclusion that 
was not 

the family / in indigent circumstances. The applicant 

passed SSc and it is now said by the learned counsel for 

the applicant Sri C. Suryanarayana that she is engaged as 

Casual Typist under SDOT, Kurnool. 
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Firstly, the contention of the respondents 

that the applicaiOia?J!#de belatedly, cannot be 

accepted. It was made soon after the applicant attained 

age of majority. If the widow herself did not apply for 
against 

compassionate appointment, it cannot bec
-
llj'her because 

at that time she had to bring up her two small daughters. 

Under these circumstances. I find no justification for the 

rejection of the applicant's case for appointment on 

compassionate ground. 

*- -------- 
The 

are hereby directed to consider the case of the applicant 

for appointment on compassionate grounds, either against 

a Class'C' post, or even class-IV (Group-D) Post. This 

may be done within a period of three months. 

The application is thus allowed without any order 
as CC) COStS. 

Ghi 
Member (Admn. 

Dated 1st october, 1993 	T 
Dictated in Open court reputy 

To 
The Telecom District Manager, Kurnool-OSO. 

The Chief General Manager, Telecom, A.P.Hyderabad. 

The Director General, Telecom, Union of India,New telhi-1. 

Qne copy to Mr.C.Suryanarayana, Advocate, CAT.Hyd. 

One copy to Mr.v.Ehimanna, Addl.cGSC.CAT.Flyd. 

one copy to Library, CAT.Flyd. 

One spare copy. 
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TYPED BY 	 COMPARED BY. 

CHECKED BY 	 APPROVED BY 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDERASAD BENCH AT HYDERABAD 

THE HON'BLE ?.JSTICE V.NEELADRI RAO 
- / 	VICE CHAIRMAN 

Nj  
THE HON'BLE MR.A.B.GORTHI :MEMBER(A) 

AFD 

THE HON'BLE MR.TJCJiANDBASEKHAR REDDY 

/ 	MEMBER(JUDL) 

4D 

THE HON'BLE MR.d.T.TIRUVENGAJJAJI:M(A) 

Dated: 	\ -(0 	-1993 

6BpEJUMENT 

M.A./ n0n 0 ,r 

in 

O.A.No. 

T.A,No. 	 (w0. 

A&luLt4d and Interim directions 
issued 

Allowed. 

Dispc1sed of with directioijs 

Dimised. 

Dismissed as withdrawô 

ts#ssed for default. 

Re 4hcte/Or dered. 

No order a's to costs. 
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